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ORDER 

The matter has been taken u for orders on the prayer 

of id. counsel Mr. Das who is appearing ob on behalf of the 

applicant. It is found that the Case was disDosed of on 24.2.99 

and the id. counsel could noE produce the Railway BoäxtV s 

circular No.P(E)/IXI/79/PN_I/15 dated 15.4.91 of R.B.Z. No. 

76/91 recjaxalng payment of intereEt on account of delayed payment. 

of DCRG and commuted value of pension. The id, counsel for 

the applicant today produces the same and submits that the 

/
applicant is entitled to get interest from the date of ret.rement 

i.e. 31.10.94 instead of 29.1,97 and 4.2.97 as ôbsèrved in 

the judgment dated 24. 2.99. 

2. 	1d. Counsel  for the respdts. Mr. Aroa submits that 

the oral prayer of reviewing the J udgrnent Cannot be e.ertained. 

in .this matter. .Me further 5ubrnits that the Tribunal has 

al readY directed to pay  interest to the applicant w. e1 f. the 

date mentioned in. the order dated 24.2.99.. So, there is no 
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scope of review of the order dated 24.2.99, He also submits 

that the Tribunal found justification in the matter of 

withholding the DCRG money and commuted value of pension. 

The delay was due to pendency of deparbxiental proceeding 

against the applicant and the Tribunal justified the earlier 

order dated 5,7.96. 

3. 	I have considered the sulinissions of ld. counsel for 

both flia parties and I find that the matter has been decided 

by the Railway Board itself. The Railway Board' s Circular 

bearing R.B.E. N0.76/91 was issued which is related to this 

matter. The said Railway Board's Circular R.B.E. N0.76/91 

runs as follows :- 

"(i) In case of Railway servants against whom 
disCiplinary/jicjal proceedings are pending on 
the date of retirement and in which gratuity is 
withheld till the conclusion of the proceedings. 

(a) In such cases if the Railway servant is 
exonerated of all charges and where the gratuity 
is paid on the :COflClujOfl  of such proceedings, 
the payment of gratuity will be deemed to have 
fallen due on the date following the date of 
retirement vide Board' s letter of even niber 
dated 25.5083. If the payment  of gratuity has 
been authorised after three months from the date 
of his retirement interest may be allowed beyond 
the period, of three months from the date of 
retirement. 11  

The above mentioned circular of Pilway.  Board was not considered 

by me at the time of passing the order dated 24.2.99 since the 

id. counsel for the applicant could not produce the se at the 

time o hearing. I 	 • 	. 
n view of the aforesaid circular, the 

applicant was exonerated f rom, all charges, so the payment of 
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DCRG shall be deemed to have fallen due on the date of 

retirement. So, I find that it is a fit case for reconsiderat-

ion of the matter in respect of the date of interest as 

decided by the earlier order dated 24.2.99. In view of the 

aforesaid circumstances, I amof the view that the applicant 

is entitled to get interest at the rate of 18% on the amount 

of DCRG and commuted value of pension after expixy of three 

months from the date of retirement(i.e. 31.10.94) till the 

payment is mede. This order may he treated as part of the 

order dated 24.2.99 

ID.: PUPKAYA$TF1A) 
M1BER(J) 
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